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[Shri Gopal Sinh G. Solanki] me and kill 
me also. I gave all that    in writing to almost 
all tae concerned authorities. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Okay, pleas s sit down. 

SHRI GOPALSINH G. SOLANKI: So, 
Sir, I submit to the honourable House to take 
action against him. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): It is a very serious matter. The 
honourable Member has said that be has been 
threatened, that he would be killed and all 
that. I hope there would not be any two 
opinions in this House that the privileges of 
an honourable Member should not be 
threatened and degraded like this. I hope the 
Government will take due note of it. The 
honourable Minister of Parliamentary Affairs 
is also present here. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA PRA-KASH 
MALAVIYA): Sir, I have taken note of it, 
and the Government will take appropriate 
action. 

SHRI S. B. CHAVAN (Maharashtra): Are 
you going o make a statement on this or not? 
It is a questions of privilege of a Member of 
the House. Yon have to make a statement on 
the floor of the House as to what action has 
been taken 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): I hope! the Government will collect 
the information. 

SHRI S. B. CHAVAN: Appropriate action 
does not necessarly mean that they have to 
make a statement here. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA PRA-KASH 
MALAVIYA); So far as he statement is 
concerned, I cannot commit it just now 

SHRI S. B. CHAVAN  You have to 
inquire from then get the details and 
thereafter make a statement. 

SHRI SATYA PRAKASH MALAVIYA 
(Uttar Pradesh): That the Government will 
do. 

SHRI DINESHBHA TRIVEDI (Guja-rat): 
The hon Member  should be given some 
protection  in the  necknwhile 

THE VICE CHAIRMAN (SHRI M. A. 
BABY): Defiuiley that I think the 
Government will take care of 

Resolution      Re. Modernising      Indian 
Airports 

SHRI SURESH KALMADI (Maharashtra): 
Sir, I move the folloiwng Resolution: 

"Having   regard   to   the  fact   that— 

— Several airlines have complained of the 
inadequacy of navigational and landing   
aids   at  Indian  Airports; 

— instrumental landing system category II 
provided at Delhi Airport meant for bad 
weather and poor visibility conditions 
has not been made  operational; and 

—■ modernisation plans drawn up many •       
years ago  for Delhi, Bombay  and 

other airports have not so far been 
implemented; 

this House urges upon Government to take 
immediate steps to modernise Indian airports 
to match the superior technology of modern 
planes so as to obviate chances of  any  
mishaps. " 

Sir, I am happy that the Civil Aviation 
Minister, in spite of being sick, not being 
well, has come here when this important 
Resolution is being moved in public  interest. 

Well, usually, we discuss civil aviation 
matters only after an aircrash takes place. The 
discussion is more sound than light, and we 
hardly get the time to assess the situation of 
the navigational aids and safety aids in a cool 
and proper manner. Hence, through this Re-
solution, I would try to highlight the problems 
facing civil  aviation. 

I would start off with complimenting the 
Civil Aviation Minister for as soon as he took 
over he got the Airbus A-320 to fly again. A 
grave injustice was done   to   the  aircraft   
itself. The   nation 
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lost Rs. 500 crores on a decision of the 
Government which did not bother about the 
economy of the country, did not bother about 
what could have fetched1 Rs. 500 crores, what 
could have set right the entire civil aviation 
sector. With Rs. 500 crores put into the civil 
aviation network in terms life-safety, nav-
aids, radars, today there would have been a 
different Indian civil aviation picture. But, 
unfortunately, the last Government, out of 
vindictive action, had grounded the aircraft. I 
congratulate the Minister for having airborne 
the aircraft because there was no fault. 
Cobwebs were all around the aircraft. He 
cleared the cobwebs, and he set the aircraft to 
fly. I am sure, with the aircraft now airborne, 
we will now see what is required to ensure 
air-safety including that for the A-320. 

SHRI        DINESHBHAI TRIVEDI 
(Gujarat): I   just   want  to make   one 
observation, if you permit me. Thank 
you. 

It is a very small portion of the fleet of A-
320 that has been airborne. I would like to ask 
the hon. Minister, through you, Sir, if the 
Government has found the aircraft to be fit—
there are losses as my friend, Mr. Kalmadi 
says, and I agree with him—why only a small 
portion of the fleet is flyings and why not the 
entire fleet of the aircraft. The country is 
losing a lot of money. 

SHRI SURESH KALMADI; The Minister 
would answer this in his reply later on. But I 
would like to say that all the aircraft are not 
taking off due to the bungle of the previous 
Government. It had kept the aircraft stored in 
far away places. There was absolutely no 
maintenance done. This Government and this 
Ministry has to make sure that the aircraft 
which are lying on the ground for one year, 
are okay. They have not been checked up at 
various times, and maintenance has not been 
done. So, each aircraft has to be checked up, 
proper maintenance done and proper pilot-
training done. As the aircraft are ready and as 
the pilots are ready, the aircraft are taking off. 
That is  the  right  approach. 

Sir, modern aircraft are getting more and 
more sophisticated. But, unfortunately, the 
matching equipment on the ground have not 
been thought of. At the same time, the 
number of aircraft is increasing. We are 
opening our skies to air-taxis. This is Visit 
India Year, and we hope a lot of charters will 
be coming into the country. But our entire 
ground-aviation system is obsolete. Our 
radars cannot differentiate between a flock of 
birds and an aircraft. That is the. situation 
today. If there is one big aircraft coming in to 
land and also another small aircraft is there 
coming in, your radar shows only one aircraft. 
This is the problem in short with the avaition 
scene and with the ground equipment in India 
today. 

Air   traffic   control   also  needs   to   be I    
automated. They   have  not  taken  much steps in 
that direction. 

About night air traffic, you know most of 
the international flights are coming to India at 
night. We don't cater to alternate airfields in 
case of emergency. We are bogged down be-
cause of equipment problem. And if the 
equipments are there at the airports, there are 
no personnel to man them. So. I shudder to fly 
at night, because on the route from Bombay to 
Delhi you hardly have one or two airfields 
enroute which are available for an emergency 
landing. Same is the case throughout the 
country. I have seen ten to fifteen years back 
we had more airfields which operated with the 
night-landing system in case of emergency 
than what we have today. This is indeed a 
very very grave situation. When an emergency 
occurs, it does not give any notice. It will 
occur and there could be a crash any time. 
Therefore, we must pay attention to various 
airfields which should provide emergency 
night-landing facility. 

The traffic volume is growing. Today we 
have 90 airports in the country, both national 
and international airports. Delhi and Bombay 
are currently having the maximum traffic. 
They have in Delhi about fifty movements an 
hour and as days go by, you might have one 
landing per minute. So, this is the problem. 



 

[Shri Suresh Kalmadi] 
I may say that today air travel can no longer 

be considered a luxury. Today it is not 
confined to the rich. Even if you want to send 
a parcel of ten kg, it is cheaper to send it by 
air from Bombay to Delhi than if you are 
sending it by train or by bus. It reaches faster. 
Even Airbus-300 takes more passengers  from  
Delhi to  Madras  in    a 

" year than the Tamil Nadu Express. So, it is 
not a luxury. It is now being used more and 
more by the middle class travelling public. 

We had, as I mentioned in my Resolution, 
the modernisation plans for Delhi and 
Bombay airports. I think the cost was about 
Rs. 240 crores. That included automation of 
the air traffic control and integrated 
communications system, radar coverage at 
least to a secondary radar level, an airport 
radar for surveillance, nav-aids, the ILS, the 
VOR, the DME and the terminal VOR etc. It 
may be costly, but   even   if   they  prevent      
one 

- accident, - it   is  still  worth     having. All 
- these were part of the modernisation plan for 

Bombay and Delhi. But unfortunately, 
implementation      has been 

. tardy and lethargic. In Delhi, we have the Cat-
2 planning system. It was installed at the 
Delhi Airport sometime back, but 
unfortunately it cannot be used as a Category 
2. It is used by the Indian pilots as Category-I. 
Category-2 is  that you can  come upto  400  
metres 

•   in poor visibility  and cloud base1 of    30 
metres. So, - even if the Delhi airport is 

. in  the  fog, if you  have Gat. 2  system, 
you can. still   land- your   aircraft. But 

today   we  see   if   there      is  fog   at   the 
- Delhi Airport, you cannot • land the 

aircraft there. You will be diverted here 
and there  in spite of  the fact  that  you 

-have got Cat. 2 system. So, I would like to 
know from the Government whether the Cat. 
2 is functioning all right at the Delhi Airport. 
If it is functioning all right, then why are the 
pilots not landing the aircraft during foggy 
weather? Is there something wrong with the 
pilots' training? I understand the  international   
carriers   are   using the 

■ Cat. 2, but the Indian pilots are not Using it. 
Is it a fact? Also, I believe the pilots   should   
have   two   beams. Today 

it is a single beam. If it is. in a glide stroke, the 
glide stroke is not functioning properly at the 
terrain which is there at the Palam Airport. It is 
a two-phased localisation which is required. I 
mean it is a question of safety at the Delhi air-
port which is of vital importance. May ) I know 
from the Minister whether the category-2 system 
is functioning in the manner in which it is 
designed? If it is not functioning, why it is not 
functioning? It is just like paying money for1 the 
Contessa car and getting the worth) of a scooter. 
That is how it is functioning today. Some of the 
advanced countries have got category 3 system. 
Actually Delhi airport was meant to have cate-
gory-3 and Bombay category-2 system. Under 
category-3 you can land the aircraft almost 
under fog conditions. "So actually Delhi should 
have category-3 J system. Anyway forget about 
category-3 system. What about category-2 
system which you have got? That is good 
enough for our purpose. Let us maintain it. If wo 
buy equipment we have to really think 50 years 
ahead. Just thinking for one or two years is not 
enough. The whole aircraft industry is going fast 
ahead. We have to keep pace with those 
developments. The spuersonic aircraft are there 
in the near future. Whatever decisions you take 
must be taken on long term plan. You are  aware 
that 

• at least Delhi airport can take a lot more of 
expansion. But unfortunately in the State from 
which I come, Maharashtra, Bombay airport is 
so congested""' that an alternative airport is the 
need of the hour. Efforts must be made by the 
International Airports Authority of India to find 
out a location for a second airport for Bombay. I 
would urge upon the  Minister to speed up this  
project. I 

' am sure the Maharashtra Government will not 
lag behind in cooperating with you. Sir, the 
need all over the country is to consolidate. We 
must utilise our scarce resources. On the air-
fields where we have already traffic, we should 
notlk. fritter away our resources. We had a 
young man, a young genius called Mr. Harsh 
Vardhan. His aim was to fly the aircraft in, 
every district of the country. He  wanted to  
create  242 air-fields with 
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just a 14 aircraft fleet. He wanted to create the 
fastest growing airline in the world. That was 
the claim of Mr. Harsh Vardhan. I am 
surprised how the Civil Aviation Ministry 
played up to him and they worked for small, 
small wayside towns. They created 
infrastructure which is lying waste. There is 
only one aircraft going there in a month and 
hardly two passengers are travelling in that 
aircraft but yet that was created. If it is faster 
to travel from A to B in a bus, why in a 
bullock cart? Because people did not rely on 
Vayudoot. Mercifully Mr. Harsh Vardhan has 
been removed from Vayudoot Airlines. He 
has created mess in Vayudoot. He has not 
shown  his  balance-sheet. (Interruptions). 

Now, I come to the safety require 
ments at various air-fields. I would like 
to come to the Ahmedabad air-crash. 
That was a matter of grave concern. 
The aircraft was coming in on ILS 
landing. But unfortunately that day the 
ILS was only partially working and the 
court of inquiry has brought out various 
matters. Of course, one would tend to 
blame the National Airports Authority. 
How can you blame them? How many 
notes the National Airports Authority 
have to put up before the Government 
for more financial aid? Has the financial 
aid been given to them? Why cannot 
we get an lis? The finances must be; 
found. Whereever Boeings are landing; 
we must have an ILS system and there 
must be an operating TLS system. That is 
very, very important. I hope after the 
Ahmedabad       air-crash      we should 
learn a lesson. On the same day we had an 
air-crash at Guwahati airport also. There also 
the ILS system has failed and the aircraft 
went haywire. It went away from the glide 
mark. Are we going to have proper ILS 
system in the country? If you aren't are we 
going to maintain the present ILS system? If 
we do not do this, then, we are in for a lot of 
trouble when a multitude of aircraft are 
coming at our airport. You are aware that 
there was a pilot agitation at that time. The 
pilots decided to overfly the airfields which 
did not have the minimum safety standards or 
the safety   equipment   and   they       
overflew. 

And   finally   a plan   was drawn   up  for 
spending   Rs. 400   crores   for  improvement   
of   these   airfields. And   when   the plan  was   
drawn  up, the  pilots   association, ICPA, had   
agreed   to   land  here. And  the   Rs. 400   
crore   plan   included Precision  Poppy, 
Approach   Light, Obstruction   Light, DNE, 
ILS  29   sets, 11 sets, 7  sets Airport 
Surveillance Radar 7 sets, Air-Route   
Surveillance   Radar      6 sets, etc, all   very   
important. But   I would  like to say  that  it has  
been two years  since  then. What  has  been  
achieved?   A  commitment   was   given to the 
country that they would do it within six 
months. Two years  have   since     passed. 
What has happened?    Nothing has    hap-
pened, lust   10 per cent of the promised things  
have happened. That     is  because the   then   
Government  the   V. P. Singh Government, 
was   more busy in   grounding   the   Airbuses, 
taking   them   off   and regrounding   them. 
They   were  busy   in all   other   matters   but  
matters   of   flight safety. It  is  very   
unfortunate. There   is another    reason    for   
the    Bombay-Delhi Airports   Modernisation   
Plan      and   this Rs. 400 crore plan not taking 
off. There is   infighting   between   the  
National  Airports   Authority   and  the  
Department   of Electronics. If any   equipment  
has to be imported  today, it  has   to   be   
imported only   after  the   recommendations   
of   the DOE  and  therein  lies the  problem. 
The NAA   wants   all   the   equipment      
from abroad   to   keep  with   the  latest   
technology. But   the  DOE wants  them   to try 
out indigenous stuff. Now    the    airports have 
tried indigenous stuff. The HAL has failed. 
Many   of   the   organisations   have failed so   
far. If they   can come up with anything really 
worth it, we can understand. But is   very 
important that  they should be proven  stuff. 
We cannot experiment!    I think now the NAA 
and the DOE have reached some form   of 
agreement   by which   they would import 
equipment and that will be  the  licensed    
production   in   a    year which is a good idea. 
But again, the DOE is not agreeing to a number 
of CKD packs which   should come into the 
country. So, I think this is the time when the  
Government    must  give    clear directions. 
Othewise    we    will   be bogged  down  by  
the  delay. The  value of the delay which is 
caused will be 
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more than the amount involved in the 
dispute; There is need for a firm 
political line on this. The Ministry 
must give a direction as to what 
should be done. Unfortunately, I 
must say, last year the V. P. Singh 
Government did not have any time to 
look into these major areas, when 
you buy, whether is indigenous or 
imported, you must take proven sys 
tems. That way, patriotism won't do. 
It has to be proven. It should be a 
design of today and tomorrow. It can 
not be experimental. If you buy 
something new, it must have been de 
signed for tomorrow and there must 
be commonality of equipment. That 
is very important. You cannot have 
too many types of equipment. When 
you don't have trained personnel, 
when you dont have enough space, 
there must be commonality of equip 
ment. When you buy imported eq 
uipment, please make sure of this. I 
know of so many cases. There are so 
many radars which you have impor 
ted There are only five or six radars 
which are there all over the world. 
You won't get spares if a model is 
no more. Buy a system which is there 
in 100 areas already. You can always 
get spares. There are enough com 
panies which keep coming to you and 
upgrading their technologies on the 
existing systems. Buy from reputed 
companies. Don't go by this tender 
system. This tender system does the 
maximum damage. When you go in 
for tender, you get the worst equip 
ment and within four or five years it 
bungles off. You should go in for re 
puted companies' equipment which go 
on for 20 years and which are there 
in all the leading airports all over the 
word. It might cost you a crore or 
two crores of rupees more. But the 
equipment will last 20 years. And 
there is the flight safety angle which. 
Mr. Minister, is your duty to examine. 
When buying equipment, one point to 
be noted is that you should always 
keep an eye one the future. That is 
most important. 

I would like to come to the finance angle. 
The    International    Airports 

Authirity, of course, has good profits. They 
are very lucky. All the revenue comes to 
them from all the four airports but the... 

THE VICE-CHAIRMAN (SHRI M. A. 
BABAY): Not four but five. You forgot 
Trivandrum 

SHRI SURESH KALMADI: Right. I will 
come to Trivandrum. All the equipments in 
these airports are financed by the National 
Airports Authority but the revenue is going to 
the International Airports Authority. They 
must somewhere finance the N. A. A. 
Commonly, if I remember correctly, the 
Government has budgetary support for the 
National Airports Authority because the 
National Airports Authority is to look after 
the equipment. The International Airports 
Authority does not have to look after it. They 
are looking after the buildings of the four 
airports. Even in Delhi and Bombay, the 
responsibility, if I am right, of the equipments 
and, the radar etc. lines with the N. A. A. The 
landing charges go to the International 
Airports Authority. The National Airports 
Authority does not have money to look after 
the equipment. So there is need that some 
part of the revenue should come to the NT. A. 
A. Otherwise, definitely, budgetary support 
must be given to the National Airports 
Authority and I would still go one steps 
further in dividing the duties between the 
International Airports Authority and the 
National Airports Authority. I would suggest 
that the International Airports Authority 
should take over all the airports in the 
country—all the buildings of all the airports 
and the National Airports Authority should 
look after all the equinments in the country. 
This divided thing is not working out too 
well. The National Airports Authority should 
look after all the equipments in the country. 
The International Airports Authority should 
look after all the buildings:, all the holdings 
areas etc. The Minister should really give a 
thought to such an idea. It might be a 
working 
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idea. Also, I do not know why we give 
subsidy to Defence. Defence people are using 
their aircraft. They are in a position to pay. 
At least, a lumpsum amount must be taken 
from Defence for use of civil airfields. Why 
not? If a civil aeroplane goes and lands in a 
Defence airfield, don't they charge the civil 
aeroplane? They do charge and why can't we 
ask them to pay? I know a case of my town, 
Pune, where the Civil Aviation Ministry have 
been asking for a little land from the Defence 
where Airbus A-320 can land. In spite of not 
wanting it at all, it won't be used for the next 
500 years; the Defence is relunctant to give 
the land to the Civil Aviation Ministry. When 
you are cooperating so much and when you 
want a little piece of land so that the airport -
can be ad vanced and new generation aircraft 
could land there, there is. enough parking 
space, they are not ready to give. Why do 
you leave them of their landing charges? You 
must take them. Otherwise, at least, they 
should give some answer or a lumpsum 
payment from Defence should be there. 

Mr. Vice-Chairman, Sir, you just mentioned    
about    Trivandrum. The opening    was there    
the day   before yesterday    and that is a   
good thing. That airport has been handed over 
to the International   Airports Authority. I am 
sure, people of Kerala are happy. The 
International Airports Authority has got 
money   and they will be able to do up your 
airport etc. But still the runway is about 10, 
000 feet. I think, for really good aircraft      to      
land, the      runway will      have      to      be 
extended by 4, 000 feet or so and the State 
Government also, through your good offices, 
should give the land. It is   about  60  acres  or  
so. The  State Government  also  must  be  a  
part  of (this venture. This is      such a big 
operation and unless you have a cooperation   
of   the   State   Government, you cannot really 
have growth in air services and I am sure, 
through your good offices, that 68    acres of 
land, which is required by the International 
Airports Authority to extend the runway, will    
be given. Anyway, for 

such big cities like Bombay, a separate airport 
for Bombay might cost anything between Rs. 
8, 000 and Rs. 10, 000 crores. There is need to 
think in terns of joint ventures. There is need 
to think about projects where other people 
could participate. Today, all the landing 
charges go to the" International Airports 
Authority. There could be some sharing 
between the National Airports Authority, 
maybe the International Airports Authority, 
maybe the State Government may give some 
land or give some facilities. That would be 
your share capital in it. Maybe, a number of 
airlines themselves must invest in this. They 
could also pump part of the share capital. So 
joint ventures for very big projects should be 
thought of by the Civil Aviation Ministry. In 
the Eighth Plan, I think, it is about Rs. 700 
crores. There has always been a gap between 
the planning and the actual growth. In the last 
plan about 6 percent growth rate on civil 
aviation was envisaged but actually it turned 
out to be 8 to 9 per cent. So I think more 
money needs to be pumped in the Eighth Plan 
which is Rs. 675 crores which is a little 
inadequate. 

Sir, coming to the flight safety angle, I 
would say, buy one aircraft less; buy one 
aircraft less, maybe costing Rs. 60 to 70 
crores and buy equivalent worth of 
equipment. That should be your priority. 
There is a mad rush for aircraft. There are no 
parallel equipments on the ground. Therefore, 
my plea is, have simulators. You must go in 
for simulators for pilot training. We have very 
few simulators. Air India is also going in for 
simulators for their 747s and with all these 
aircraft coming in, simulators are needed 
where the pilots get a lot of training on the 
ground and I hope I can draw your attention 
to that. 

The other point I would like to make is about 
bird-hits. On many aircraft approaches, we have 
birds and as per the rules, around the air-fields 
for 10 kms. there should be no meat shops etc. 
That must be taken up '    with the     civic     
authorities. There 
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[Shri Suresh Kalmadi] should be no 
butcher shop or meat shop for 10 kms. from 
the point of runway; otherwise this bird 
menace is increasing in a very very big man-
ner. I would also like to warn the 
Government... 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Any restrictions 
for the birds? 

SHRI VIREN J. SHAH (Maharashtra): It 
depends upon what kind of birds. 

SHRI SURESH KALMADI: About 
air-taxis. It is a good thing and there 
is a little bit of competition. But I 
would only like to warn the hon. 
Minister against too many types of 
aircraft coming into the country. You 
will have so many aircraft coming in. 
ft is uncontrolled. I would request 
to standardise on four bigger aircraft 
and four smaller aircraft. You have 
various types of aircraft, Russian, 
Western and all that. But you don't 
have trained engineers, you don't 
have proper maintenance equipment, 
you don't have proper space. There 
are hundred types of air-taxis coming 
into the country. How it is possible to 
maintain them, it beats me. It is all 
right in the western world where 
there is so much of infrastructure but 
we don't have that sort of infrastruc 
ture; otherwise the whole policy will 
go haywire. I think it is most essen 
tial that you streamline the air-taxi 
into the smaller aircraft, medium air 
craft and bigger aircraft so that you 
will have commonality of equipment. 
Sir, I am very happy that Mr. Chavan 
is here because I think in his time 
there was a 15 per cent passenger 
traffic tax impost, but at that time 
we were told that a part of this money 
was to be spent for the improvement 
of aircraft. Unfortunately, no money 
is coming in for improvement of 
aircraft. The whole money is taken away in 
some other place. You have a petrol hike. In 
that hike 5 per cent was going to be spent for 
improvement of airports but I don't know 
bow much of it is really going for  
improvement  of  airports. Here 

too, there is 15 per cent tax. A part of this 
money should be spent for airport 
development and equipment. If there is a 
finance crunch, I would suggest a 5 per cent 
airport safety cess. I don't think a single 
passenger will object to it if that full amount 
is going to be spent for this navigational 
equipment for flight safety. Passengers will 
be ready to pay 5 per cent. But this they must 
know, that this money is not going to go 
anywhere else, that it is not going to be 
mishandled and that it is going for purchase 
of flight safety equipment. I would strongly 
urge upon you to go ahead with this thing. I 
would also like to say, instead of modernising 
the airports, having luxurious lounges, the 
need is to have proper equipment, the money 
should go to proper equipment, to proper 
radar. I am sure you would think in that 
direction. I would also like medals to be 
given to the airport technician who comes in 
torn clothes, who handles various equipment; 
he makes even very old equipment work; he 
makes the old radar work. We should salute 
that technician who has to handle such old 
equipment. I would also plead for induction 
of the radar, the viewer and the DOE for 
every 100 kilometres. What we have are not 
air-routes, we have air-ways all over the 
country. 

Before I end I definitely like to-mention 
about the great Airbus bungling. It is indeed 
very sad that this aircraft was grounded for no 
fault of its for ten months. A huge amount has 
gone down the drain. There were allegations 
about the purchase of this aircraft. There were 
doubts about the engine. I was also one who 
voiced it. But thinking back in retrospect we 
feel what a good, wonderful, decision it was. 
The same aircraft today is costing twice as 
much. The B-2500 engine which we opposed 
earlier is| today considered the most fuel-
efficient and a good engine. The aircraft 
crashed in Bangalore. Yes, you grounded the 
aircraft. But instead of the Indian Airlines 
grounding it, it was our Government of India's 
decision. It never happened that it was 
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not the Indian Airlines Board but it was the 
Government which said "ground it". It was a 
Cabinet meeting which said "ground it". It is 
surprising... 

SHRI DINESHBHAI TRIVEDI: For 
reasons of safety about which we. are talking. 
That was the reason why it was grounded. 
Everything was clarified in this very House. 

SHRI SURESH KALMADI: Okay, 
I accept your answer.... 

SHRI DINESHBHAI TRIVEDI: Ramdas 
Committee said it. 

SHRI SURESH KALMADI: Okay, 
whatever you say, I can accept it, that at that 
point of time the grounding of it was the 
proper decision. But the methodology was 
wrong. They were trying to point out that the 
purchase was done in a hanky-panky manner. 
You never brought the Indian Airlines into 
the picture at all. The decision may have been 
right at that time till the reason was found 
how the crash occurred. An inquiry 
committee was appointed. Then the voice 
recorder was found. The voice recorder said it 
was not the aircraft's fault. One could make it 
out through the voice recorder. The Director 
(Accidents) of DGCA said it was not the fault 
of the aircraft. After all this was known at 
least they should have started flying it again. 
Nowhere else in the world is an aircraft 
grounded for years. There are A-320s all over 
the world. Nobody grounded it... 

PROF. SOURENDRA BHATTA-
CHARJEE: The Government was there for 
only 11 months. How could it ground it for 
years? 

SHRI SURESH KALMADI: I never said 
years. Check your ears. I said 
11 months... 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please conclude now. 

SHRI DINESHBHAI TRIVEDI: The 
Government at that point of time never 
declared that the aircraft was unsafe or safe. 
It was the total structure we were talking 
about. 

SHRI SURESH KALMADI: I am very 
happy that he talked about the infrastructure. 
What has your Government done in the last 
seven months to improve the infrastructure 
for the Airbus? They made the aircraft lie idle 
and collect dust. Did you bother about 
improving the infrastructure during those 
eleven months? 

SHRI DINESHBHAI TRIVEDI: But you 
people purchased the aircraft. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please do not convert the discussion 
into a conversation between two Members. 

SHRI SURESH KALMADI: If they had 
improved the infrastructure during those 
eleven months, I would have saluted them. If 
they had done that during those eleven 
months, if they had brought the infrastructure 
on par, and if they had carried out the pilots' 
training during that period, I would have 
saluted them. But you people did not bother 
about it. You wanted only to file the FIR for 
nothing. The grounding of the aircraft was not 
on technical grounds, the grounding was not 
on flight safety consideration, but the 
grounding was a political decision and it was 
on political grounds only. But I am very 
happy because the honourable Minister has 
rectified that situation and this Government 
has started on a very right note by making the 
Airbus fly again. So, justice has been done to 
that aircraft and the airline has started 
receiving revenues which were due to it 
particularly in the present state of the 
economy. The V. P. Singh Government has 
left the country in a shambles. The economy 
is in a shambles because of their casual 
attitude towards matters like the Airbus issue. 
(Time Bell).. and so much money was lost. 

Sir, I hope that the year, 1991, will be a 
year of consolidation, of the airlines, of the 
various airfields, and flying would indeed by 
very memorable. Thank you, Sir. 

The question was proposed. 

SHRI VIREN J. SHAH (Maharashtra): Mr. 
Vice-Chairman, Sir, to speak 
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[Shri Viren J. Shah] on a subject like this, 
which has great technicalities involved in it, 
after the Mover of the Resolution, who has 
been an Air Force pilot and whose 
knowledge, I think, is the best on the subject 
in this House is a bit difficult. I stand here to 
support the Resolution moved by the 
honourable Member, Shri Suresh Kalmadi. 

I have a few points only to make because 
the basic issues have been covered by him. 
The thrust of the Resolution is on the 
modernization plans drawn up many years 
ago for Delhi, Bombay and other airports 
which have not so far been implemented. To 
my mind, the problem is not of a particular 
Ministry or a particular Department. But I 
think that delay in the execution or implemen-
tation of any project or any plan has become 
an endemic aspect of Government in our 
country. 

(The    Vice-Chairman, Dr. Nagen Saikia, 
in the Chair). 

It has become an endemic aspect and that is 
why I would advise the honourable Minister 
not to take it as a problem of his own Ministry 
only. There may be limitations on him. Yet, 
even with those limitations with regard to 
moving the machinery of the Government, 
you may be able to do certain things though 
you may not be able to bring about systematic 
changes in the whole Government and T. 
think that he can act at least in those matters 
that come within the purview of the Civil 
Aviation Ministry. That is why I am referring 
first to the modernization programme. I will 
come to the question of ILS also. Now, take 
certain specific things. What has happened is 
that on paper there is a justification for 
everything. You will find that the files move 
within the Ministry, between different groups 
in the same Ministry, between the Ministry 
and the Ministry's Financial Adviser and 
between this Ministry and other Ministries, 
and then there will be reasons for delay and 
there will be a justification for the delay on 
grounds of finance and other reasons. 

While the savings in expenditure may be 
illusory, it may mean a much greater 
expenditure, more so in this particular case. 
As explained by Mr. Kalmadi, one crash 
means loss of many lives of people and one 
crash means cost also because of the damage 
to aircraft. So, spending a little more means 
making things happen and saving time which 
are of value. In this context, I would like to 
say that I received a letter from the hon-
ourable Minister—I am grateful to the 
Minister—on 26th December, referring to a 
Special Mention that I had made in the Rajya 
Sabha on the 2nd of May, about the need to 
improve the working of the DGCA, and it was 
particularly with reference to the safety 
aspect. And interestingly, and again I cannot 
hold him responsible in the sense that he has 
to forward what the Department prepares—it 
is a two page note prepared and sent out and it 
has been sent to me—which states: yes, we 
are doing this, trying this, etc. And the last 
thing is about the bird-hit aircraft programme 
also, Inspector of Aerodromes, safety 
measures, to prevent potential accidents. 
Now, what do they say? And I am quoting 
from that: 

"On the basis of such investigation, 
safety recommendations are made which 
are implemented by the concerned agencies 
in an effort to ensure that similar incidents 
do not recur. " 

I would request the hon. Minister to take two 
or three specific examples. The best way to 
get result is: all right, let us look at last three 
such recommendations, safety recommen-
dations, based on accidents, and satisfy you 
how much implementation took place in the 
time-frame and what were the causes that 
delayed or they did not do and how you as a 
Minister can help to remove such causes for 
future. That would be a constructive way of 
looking at things and moving forward it. 
There is a mention that inspection of 
aerodromes takes place and the DGCA carries 
out periodic inspection of aerodromes, etc. 
Now, 



 

this is a very interesting thing. There was a 
reference to the. instruments landing System 
Category II, which is functioning as Category I. 
So we invested. money. We advised not only 
our own airlines but 'we advised international 
airlines operating in our country that now. we 
have Category II ILS while, in effect, it is 
functioning only as ILS-I. Why? What caused 
it? Since how long is it in that particular 
position? And all over the world when it 
operates well, what are our difficulties?. The, 
technological skill even of a mechanic of India 
is no less than that of any other country. In fact, 
the individual. skill as such of an Indian is 
generally better than that of most other 
countries; I won't say. the best in the world, 
but. generally better, provided he is, given the 
right kind of training, motivation and 
instruments to do that. Now, why should there 
be non-functioning of ILF and other facilities if 
such a tremendous amount of money is spent? 
Honourable Shri Chavan. is. here, and as a 
former Finance Minister,, or the present finance 
Minister can explain. When you' are in 
Finance, you have this whole problem of seeing 
that you do not spend money, you do not 
release fund, and yet finally, including foreign 
exchange which is very valuable for us more 
money is spent. Yet it does not function. Why 
is it so? One of the reasons I have found is that 
our system of maintenance is not proper. The 
ether day I was flying from Delhi. to Bombay. 
An Airlines pilot was sitting next to. me. He 
operates 737. I was surprised to hear what he 
said—I spoke to the Director of Airports 
Authority, he was not in agreement with that—
he said that several aircraft facilities are not 
good enough as. what they should be. I could 
not ask him detailed questions because I  was 
not qualified and equipped to do that. But this 
is the impression, right or wrong. He also said 
in passing—if I might mention, I would like to 
bring it to your notice—he said that a pilot's 
licence is like a rag, that. a motor driving 
licence of ours is much better than the     flying 
licence of a    pilot, 

which is a rag, because it is done by 
the DGCA and they don't bother 
about pilots. But that is not relevant 
just now. I was at an airport, not at 
one of the international airports but 
at a national airport, and there I was 
talking to a Maintenance Engineer 
and Tasked him what were his duties. 
He said that his duty is really to be at 
the airport once a day and sometimes 
once on alternative day; even though 
it is a very large town, he has nothing 
to do except to go there. He goes and 
comes back. And if there is the 
slightest problem, even if a tyre has 
to be changed or any problem, they 
have no recourse. The Maintenance 
Engineer is kept there and some staff 
under him, for which we pay. The 
Government wants to reduce expen 
diture. I am not suggesting we 
remove that. What I am suggesting 
is that we should make a proper use 
of it by maintaining certain spares, 
not at every airport—that is impracti 
cable, but at such airports nearby 
from which it can be reached by cars, 
rather than waiting for another air 
craft to come from Bombay, from 
Delhi or from Calcutta or from Ban 
galore or from Hyderabad with the 
spare part      or      the tyre.  And 
particularly it is going to affect in your 
Tourism Year because a number of foreign 
tourists find that they land at Agra or Jaipur 
and they have to. more further to Khajuraho, 
and suddenly there is problem, the air craft 
cannot be repaired, and the tourists are stuck 
up there. This is not the way to encourage the 
tourism. 

I would recommend, I would strongly 
reinforce the argument the point suggestion 
given by hon. Shri Suresh Kalmadi about 
thinking of joint investments, Joint venture's 
for building up of new airports. "We' have a 
tremendous shortage of • funds. And I think, 
if proper efforts are made, (a) we could get 
some of the foreign airlines to invest in that, 
and    (b). it 

269 Resolution re.  [ 4 JAN. 1991 ]        Modernising Indian        270 
' Airports 



271 Resolution  re.  [ RAJYA SABHA ]      Modernising  Indian      272 
Airports 

[Shri Viren J. Shah] would also bring in foreign 
exchange of which we are tremendously short, and 
(c) because of that, implementation of the decision 
would be much quicker. I think, you might like to 
keep that in mind. 

Lastly, Mr. Vice-Chairman, Sir, though slightly 
unrelated to the Resolution, but related to this, today 
even in New Delhi airport at Palam, the security 
clearance facilities are awfully inadequate. The 
Indian Airlines flight is ready to take off on time, 
out the police security system is such that the 
policemen are so busy guarding so many lives of 
VIPs, ex-VIPs and non-VIPs that they are hot 
available right there to take care of the passengers to 
move and ensure an early security clearance 50 that 
the Indian Airlines flight can take off on time. And it 
is a whole circuit. If it is delayed once in Delhi, 
everywhere it is going to be delayed getting a bad 
name for the Indian Airlines for no fault of the 
Indian Airlines in this particular cause. 

Mr. Vice-Chairman, Sir, I am very grateful to 
you, and I sincerely hope that this Resolution will 
be carefull considered by the hon. Minister, an< 
somehow the constructive suggestion made may be 
thought of and implemented. 
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"CORRUPTION, NEPOTISM AND 

MALPRACTICES IN THE \ SELECTION 
OF TRAINEE PILOTS IN AIR INDIA 

Air  India, the  country's  flag  carrier   seems  
to  be  run  by the  pilots and for the    pilots'    

children. For the second year in succession, a 
large-number of those recruited as pilots, 

written  tests  and  other, procedures 
notwithstanding, happen   to  be   the wards  0f 

serving  pilots  and  other big officials of the 
corporation. 

Air India's Managing Director, Sub-rier, 
seems to be run by the pilots charges of 
nepotism and corruption. And the 
examining authorities have contended that 
pilots' children selected were purely on 
merit and qualification. But there is more 
than what meets the eye, if the details of the 
way the examinations were conducted for 
the second year in succession are 
scrutinised. 

The meaning is that only pilots' sons have, 
merit and they only are eligi-' ble  for  selection' 
by the Air India. It has been further said here: 

"There were ten vacancies for pilots last 
year and when filled in, nine of those selected 
happened ' to be sons of pilots. This year 
again, on September 13, written tests were 
held for filling. 12 vacancies. Ninety-three 
candidates, including seven girls, appeared- 
But the way the test was held made the whole 
exercise intriguing. The time fixed was 2 p. 
m. But it was arbitrarily postpon-• ed every 
half-an-hour and it -was finally held at 5: 15 
p. m. The question papers brought to the 
examination centre should have come in a 
sealed 

cover. But this was not so. The answer 
books were only numbered, bearing no 
name, or. signature pf the examinee. With 
no checks and balance in holding this 
crucial examination, it is possible for the 
examining authorities to manipulate the  
numbers. 

Correcting/assessing 93 answer papers should 
take some reasonable time. But within twenty 
minutes of the completion of the examination, 
26 candidates were declared successful. This 
should be faster than any computer. 

The list of the successful candidates was 
displayed on a notice board the next day. 
But it was taken off within a few hours. 
Probably to facilitate the examination of 
three fresh candidates from Kanpur. 
After the selection, another three 

candidates from Kanpur were examin 
ed. - •     ■ . - 

"This examination was he'd On 
September 17, flouting all norms. 
No -record is kept of- who examined 
them..   

Many of those who appeared for the 
examination had the-previous year's 
question paper with them. And the question 
paper this year was exactly the same. This 
has been testified by the candidates and Air 
India's own staff. They alleged that. some 
candidates managed to leave the examina-
tion hall with the question papers arid 
reappeared with their answer sheets 
complete. It is alleged that a former Mayor 
of Bombay, Ramesh Prabhu, 'was present at 
the examination hall because his son was 
appearing for it. And he was not the-only 
parent present. ".. 
It has been learnt' from "very senior and 

authentic journalists that he had come with a 
handful of money to bribe the authorities and 
got his son selected. This is the information I 
have. It says here further: 

"Any airline conducting entrance 
examination is expected to put  out the 
syllabus at least twenty days in advance. 
Air India did not do so. 
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The Corporation's rules clearly stipulate 
that graduates among the candidates should 
get a preference. But this has consistently 
been given a go-by to favour the sons and 
wards of serving pilots. 
It is also alleged that the Air India 
management favours pilots trained at the 
Indira Gandhi National Flying Academy, 
Rae Bareilly. Their tests are not taken or 
they are shown much indulgence. " 

I brought all these facts to the notice of the 
then Prime Minister, Shri V. P. Singh, and the 
then Civil Aviation Minister, Shri Arif Mohd. 
Khan. Shri Arif Mohd. Khan told me that he 
'had ordered a stay. I pointed out that all sorts 
of malpractices are going on in Air India. I 
approached Mr. Harmohan Dhawan also. I 
have also brought to his notice all these facts. 
Therefore, I earnestly request the hon. 
Minister through you, Sir. He should cancel 
this examination. An impartial evaroi-nation 
should be held and only meritorious candiates 
should be selected. How was it that not a 
single lady candidate was selected? Seven 
girls appeared for the test for selection or 
trainee pilots. How was it that not even a 
single women candidate was found eligible? 
We Proclaim that we should give equal rights 
to men and women. There is also a 
Constitutional provision. Not only that. 
Though there is reservation for the Scheduled 
Castes and the Scheduled Tribes, not a single 
vacancy is filled by them. The posts are kept 
vacant and later on they are filled through 
backdoor with sons of pilots. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. Jadhav please conclude. 
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THE       VICE-CHAIRMAN (DR. 
NAGEN SAIKIA); Mr. Santosh Bagro-dia. I 
think you would complete in 
minutes as you have said. 

SHRI SANTOSH BAGRODIA 
(Rajasthan): T will try to be very fast because 
I am myself in hurry. 

Thank you, Mr. Vice-Chairman, for 
giving  me this     opportunity. I must 
congratulate Mr. Suresh Kalmadi for 
bringing about a Resolution which is 
most essential in the present circum 
stances. I will be failing in my duty 
if I do not  congratulate the  present 
Civil Aviation    Minister also    for   bring 
ing A-320 aircraft back to the service, 
but I would like to go a little into the 
history of the A-320 aircraft. When this 
accident took place in Bangalore there 
was a big hue and cry, without know 
ing anything everybody, all      over 
the country started talking, especi 
ally trie leaders who were in the 
Government at that time started say 
ing that this is an aircraft Which   ' !s 
an aircraft which is technically fnulty. 
So, all the airbuses    which were sup 
posed to. come or which were already 
in hand were grounded, losing Rs. 2. 5 
crores only in terms of    interest per 
week. This huge, loss was incurred for 
political reasons because, this has been 
fully proved and the hon. Minister 
will      also      clarify      that not only    the 
Secretary of the Department but    the 
then Minister, even the Cabinet, had 
approved that this aircraft be put to 
further use, but I do not know why 
the then Prime     Minister Mr. V. P. 

Singh decided to keep it grounded till Mr. 
Dhawan took over the Ministry Probably, Mr. 
V. P. Singh knew much more about the 
aircraft than many of these technical experts. 
Sir, there is a strong rumour that at that time it 
was no allowed to take off because the Boeing 
authorities, I am told, were putting political 
pressure and also there was some kickback s0 
that these aircraft are not used. I would like to 
know from the hon. Minister.... I would like to 
know from the Minister if there was a 
kickback at that time, who was responsible for 
this kind of a thing and under what cir-
cumstances it happened. If he has any 
information that the Boeing company gave 
kickbacks, to which Minister which authority, 
which officer, we will be glad to be 
enlightened on this matter also. 

Recently, while I was in the USA, only two 
months back, i wanted just to find out what is 
happening to A-320 because I am one of those 
travelling by air for the last 30 years. I say, Sir, 
the worst thing which this Government has 
done is, the credibility of the aircraft is 
completely lost. After travelling for 30 years, 
even if Mr, Suresh Kalmadi tells me or even if 
the Minister tells me to go by this aircraft— 
luckily I have a choice—I will start thinking if 
I should really go by A-320. Jadhavji was 
saying that America has placed orders for 1, 
200 of these aircraft. It is not 1, 200 but it is 
for 2, 000 of this kind of A-320 that orders are 
pending with them, which is supposed to be on 
the top of the line in the world today. In spite 
of that our country has lost money and our 
passengers also have suffered. Sir, the inquiry 
has also proved that it was a pilot's error. Mr. 
Minister, if I am not wrong, if it was so our 
point is very well proved that it was a political 
decision. 

Before I" come to the problems, of the 
passengers; I have, a small point to make. 
Only today something has been mentioned in 
the "Economic Time about Air-India pilots, 
and I just want 
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to put it on record. It says, "The Union 
Government has taken a serious view of Air-
India's practice of paying "its flight crew 
incentive money in US dollars. "At this point 
I would like to ask, is this payment being 
made underhand! without any permission 
from the Reserve Bank or with the permission 
of the Finance Ministry? It appears it is just 
being paid—from which source I do not 
know—because the report also says, 'Official 
sources believe that the agreement between 
Air-India management and the Pilots' Guild is 
not only just in contravention of all rules but 
it also makes clear both parties' intention of 
bypassing the prevailing rules regarding 
conservation of foreign exchange. " Sir, 
through you I would like to seek a 
clarification on this point from the Minister 
because it has been published only today. It 
further says, "Such payments were necessary 
for retaining pilots and other technical staff. " 
If that is so, why not we introduce more 
training programmes for them? So, what 
plans do you have so that more pilots can be 
trained in our country, or, does it bar you 
from employing out-siders? Is that so or are 
the pilots taking us for a ride? 

Sir, with regard to the problems of 
passengers, I will just take a minute or two to 
explain what has been happening from the 
beginning. You go to buy tickets in the City 
Office. There is a long queue. A lot of 
improvement has taken place now, I am not 
saying that it is not so, but it is a question of 
attitude. They give you a ticket and your turn 
comes after half an hour. Somehow, after 
modernization with the computer system, it is 
mucfi better and tickets are available and they 
immediately tell you the position and all that. 
You take the ticket and after one Op two hours 
you go to the airport. At the airport entry, all 
right, for security reasons you spend some 
time. But when you go to the counter, the staff 
at the counter is so rude as if you are flying 
free, of charge, as if you are a begger. They do 
not give the right information even to the MPs, 
I repeat it, even t0 the MPs. In spite of our 
telling them  that we  are busy  in  a 

meeting, the check-in has already been done 
by the secretary, please tell us the flight time, 
they will say, "Oh, yes, the flight is on time. " 
This is all on the telephone. But when you go 
there you will find that the flight is late by 
one hour. Knowing for certain that the flights 
is late by one hour, still they d0 not give you 
the correct information. 

Now, I happen to come from Jaipur every 
now and then. When we fly by Boeing 737, 
there is a provision in that plane for two exits. 
Honourable Minister, I have written at least 
20 letters, if not more, on this point. At 11. 30 
when the flight lands, there is only one step-
ladder for getting down. Because everybody 
has to get down from only one exit, the result 
is that it takes at least 15 minutes to come 
down. We are so much tired by that time, it 
just becomes impossible to attend to any other 
work. While going back you will find that 
they take away the step-ladder on the rear side 
15 to 20 minutes before the flight time, and 
when I question them why they do this, they 
say that then the flight can go early. This 
aircraft costs 200 million dollars or something 
like that, and for that you don't have a small 
staircase which costs two or three lakhs of 
rupees. That is taken off. There is a separate 
driver for that. There is a separate helper for 
that. Still it is taken off. I have seen literally 
old people- and small children going through 
the front gate, passing through everybody till 
the last row and troubling everybody in the 
process. Mr. Hon. Minister, I request you 
humbly. Please take it up seriously. It is not 
happening all over the country. It is happening 
only just below our nose in Delhi itself 

I can challenge it. I can prove it. Every 
evening if you go to the airport, you will find 
that the airport is unclean. Nobody can go into 
the toilet. If you just go there, you will find 
that it is stinking. Mr. Hon, Minister, kindly 
look into shese small things for passengers. 

I am not talking about the food. I think the 
time  has  come     when the 
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[Shri Santosh Bagrodia] passengers will 
have to carry their tiffin carriers with them. I 
carry it anway. But, I am sure, very soon 
everybody will carry them because it is 
impossible to eat what is served there, 
especially from Calcutta when the' flight takes 
off... (Interruptions) The food is so awful. 
They just do not care about the quality of the 
food. 

The last point, now coming to the main 
Resolution, is that for all these facilities which 
should be available in modern India, the 
provision was made earlier. 1 do not know 
what hapened I request the hon. Minister so 
that these landing facilities are provided at the 
earliest so that the remaining aircraft can also 
be used. For this any kind of help from the 
world should be welcome either from the 
public sector or the private sector or the 
international sector. I do not know. This is a 
question of development of the country. If 
you have better communication, faster 
movement, the country will move faster. 

Than]: you very much, Sir. 
THE VICE-CHAIRMAN (DR. NA-GEN 

SA1KIA): Now, if Mr. Reddy agrees, I will 
call Mrs. Bijoya Chakra-vatty. She will speak  
for two minutes. 
Mrs. Bijoya   Chakravarty. SHRIMATI   
BIJOYA CHAKRAVARTY (Assam); Thank   
you, Sir. 

I must congratulate my colleague, Mr. 
Suresh Kalmadi for bringing a very timely 
Issue in the House because in the absence of a 
modern, mechanised landing-system, we 
passengers who travel by air have to face 
many difficulties, and sometimes we risk 
lives. Probably we are saved by providence 
and sometimes by the dexterity of the pilot. 
The safety measured in most of the Indian 
airports are conspicuous by their absence. I 
hope the hon. Minister will adequately explain 
the points. 

Regarding the airports of the North-Eastern 
region, the leSs said the better. The recent 
Vayudoot accident near Guwa-hati is a 
pointer. I do not like to explain more on this 
point. The Minister must know this. I hope he 
will explore it 

There is no adequate night-landing facility 
at the Guwahati and Bagdogra Airports 
although sometimes the aircraft have to land 
at night. I hope the hon. Minister will kindly 
listen. I want to say that there is no night-
landing facility at the Guwahati Airport and at 
the Bagdogra Airport. Sometimes the aircraft 
have to land there during night. So, the pilot 
has to land the aircraft at a great risk to his 
life  and  that of the passengers. 

Another point that I want to mention here is 
that most of the airports have not got modern 
facilities to repair the aircraft. That is why 
most of the passengers have to face trouble 
because suddenly the pilot announces that a 
snag has developed and that, therefore, he 
could not fly the aircraft. We have to stay in a 
minor hotel or something. I have faced this 
many times at the Bagdogra Airport. In this 
connection I have made many important 
recommendations. I hope the hon Minister 
will seriously consider all these points and 
take care to modernise the airports of country 
so that the travel will be safe and secure and 
we poor passengers will be safe in his hands. 

With these words, I thank you, Sir, and I 
congratulate the hon. Minister again. 

*DR. NARREDDY THULASl REDDY  
(Andhra Pradesh); 

Mr. Vice Chairman sir, no one can predict 
what will happen the next moment. No one 
can even dare to think of changing the destin. 
Our Civil Aviation system is also functioning 
on the same lines. 

More than 40 years have passed since 
Independence but instead of improving and 
expanding our Civil Aviation system, we are 
suffering from lack of basic amenities. This is 
really a shameful state of affairs. Last year on 
1st January i. e. on New Year's day Indian 
Airlines aeroplane Bo-ieng 737 on a flight 
scheduled from Guwahati to Calcutta deshed 
against a buffalo at Guwahati airport and was 
destroyed. Sir, this incident is an example 
which gives us a clear picture of our 
deteriorated and hopeless state of affairs, 

*English translation of the original speech 
made in Telugu, 
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Airports 
In India, we are operating sophisticated 

aircraft of tommorrow on the airports of 
yesterday by compromising the safety re-
quirements. 

Mr. Vice Chairmen Sir, if jet aeroplanes are to 
land safely we have to introduce and make use 
of modern instrumental landing system. But 
unfortunately in our country 90 percent of our 
airports do not have these ILS facilities. In 
other countries they are making use of com-
puters and modern RADAR system for 
controlling as traffic and avoiding accidents. 
But in our country we are still depending on 
the age-old systems and obsolete technology. 
In our country only 20 percent of air space is 
under RADAR survey. 80 percent of the air 
space is controlled by the controllers in the 
control towers and the regulate to and fro 
movement of aircraft. Thess control towers do 
not have sufficient number of controllers and 
those available are not adequately trained. The 
controllers are not trained on modern 
technique's of flight  traffic  control. 

Mr. Vice -Chairman Sir, now I come to 
Pilots. Their recruitment itself is not on a 
proper basis. After recruitment, they arc not 
trained either in cockpit management or team 
work. They are not exposed to modern 
technical developments Sir. our National 
Airports Authority is suffering from lack of 
funds. Our Airport Authority is functioning 
with 30 percent deficit in air crew. Annual 
allocation of funds to Airport Authority is not 
enough to maintain the whole system. If this is 
the state of affairs how can we think of 
modernising and updating the system? 

I do not understand from where we will 
manage to get funds. Mr, Vice Chairman Sir; 
the Navigation system in the airports sSould be 
checked every three months but it h not being 
done even once in two years. If we start 
finding faults, there will be no end to it. 

Many countries in the world have adopted 
3-dimensional RADAR system. This 3-
dimensional RADAR system is the state-of-
the art technology used to ensure that the 
aircrafts' landing and take off is safe. 

This system should therefore be into duced 
in our country also. Sir, these days we are 
using aerobridges to board the aircraft. But in 
many countries of the world they are using 
planemates. Thess are mobile! buses which 
facilitate to carry the passengers to and from 
the aircraft. This system can be introduced in 
our country also. 

Sir, in our country the airports of cities like 
Bombay, Calcutta, Madras, Delhi are over-
crowded. So new airports should be 
constructed  in these  cities. 

Mr. Vice-Chairman Sir, now I have to tell 
you about a small problem which my 
Guddapah district of Andhra Pradesh is 
facing. During the Second World War the 
Britishers established an airport in Guddapah 
district. But it has remained unused since 
then. Due to improper runway it was used 
only for a few days. It is very unfortunate if 
we are not able to develop the runway and use 
this airport even after so many years of Inde-
pendence. The Guddapah district lies in the 
centre of the main routes like Bombay, 
Hyderabad, Vishakapatnam, Vijayawada, 
Madras and Bangalore. So, it is all the more 
necessary, that this airport should be 
renovated. Mr. Vice Chairman Sir, as I said 
earlier let us not start enumerating the defects. 
I hope that Shri Harmohan Dhawan. Minister 
of Civil Aviation in our new government will 
look into the problems and try to improve the 
civil aviation system  on  modern  lines. 

Mr. Vice-Chairman Sir I conclude with the 
hope that the hon. Minister will consider my 
suggestions. I thank you for giving me an 
opportunity to speak on this resolution moved 
by the Hon. Member Sh. Suresh  Kalmadi. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Shri V. Narayanasamy. Please 
make your speech brief because the mover of 
the Resolution also wants to speak. 

SHRI V. NARAYANASAMY Por. di-
cherry): That  is  a  pre-condition? 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKTA); Though it is not palatable yet. 

SHRI V. NARAYANASAMY: Thank you 
for giving me this opportunity to speak on the 
Resolution moved by the hon. 

Resolution re. 



 

[Shri V. Narayansamy] Member of this 
House, Shri Suresh Kal-madi. The Airlines in 
this country, whether it is Air India, Indian 
airlines or Vayudoot, they have got monopoly 
They are treated as public sector companies 
and there is no one to compete with them. In 
all fields, there is slackness. Thsy are not 
catering to the needs of the travelling public. 
The flights which are being run by other 
Airlines of foreign countries in our country 
are better than our Airline's. They render good 
service. They take more care for the passenger 
amenities. I will give you a small example of 
the passengers not being cared by the Indian 
Airlines. It starts from the Information 
Counter. When the passenger goes and asks 
for any information the Air-Hostess and the 
person who is sitting by her side don't bother 
what the passengera are asking them. They 
don't respond properly. They half-heartedly 
hear what the passengers have to say. 
Fortunately computers have been installed to 
help the passengers. In spite of this they take 
more time in giving information. The person 
who makes the announcements at the airport 
and the lady who sits by his side they keep on 
chatting with one another without caring for 
the passengers. Mr. Minister... (Interruptions), 
I would like to draw the-, attention of the 
Minister also because the Minister is here. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA); You address the Chair. 

PROF. SOURENDRA BHATTACHAR-
JEE Mr. Narayansamy, sine no ladles are 
here, you complaining against them at will. 

SHRI H. HANUMANTHAPPA (Kar-
nataka): Smt. Satya Bahia is here. Is she hot a 
lady? 

SHRI V. NARAYANASAMY: Whenever 
a flight is delayed, they have a usual slogan. 
They feel Sorry for the delay and they go in 
their own way. Even when there is a little 
snag in the flight, the equipment for the 
purpose of repairing—I am referring to the 
Madras sector specially— have to be brought 
from Bombay. Till the  mechanic comes  with  
the  equipment, 

the flight has to be kept there. Therefore, the 
entire sector which has been connected by 
that flight is affected. 

Then I come to the horrible condition in 
which passengers are kept in airports. Now 
airports have become railway plat-forms. 
Passengers have no facility to sit. Passengers 
who go to the checking counters have to stand in 
long queues. At least now they have introduced 
a system that the passengers can go to any 
counter and get the boarding card. 

SHRI  H. HANUMANTHAPPA: Not in all 
airports. 

SHRI V. NARAYANASAMY: Of course, it 
has been introduced in two or three airports. The 
passenger can get the boarding card from any 
one of the counters. By that system, the rush has 
I been reduced a little. Otherwise, if you go to 
airports especially in Calcutta, Bombay and 
Delhi, passengers are Suffering, A heavy rush of 
passengers is there at peak hours and not even 
the minimum facility has been given to 
passengers. 

Then, in the last Session of Parliament, I raised 
an important point about the Instrument Landing 
System which was installed, spending RS. 200 
crores, in Bombay Airport. It is not utilised. The 
reason given by the authorities is very peculiar. 
They say that they do not have the proper personnel 
to operate it. They do not j have trained personnel. 
And the pilot also do not know how to get the 
signal. I raised it as a special mention that the 
Instrument Landing System is not utilised. The 
Minister has not replied to me. If you go to other 
countries, especially the countries affejeted by 
snowfall, there smooth landing of flights even if 
there is fog. In Delhi Airport, and in any airport 
around Delhi, if there is a little fog. the passengers 
can rest assured that the flight will take off only 
after 12 o'clock in the noon. When air services are 
getting profits, they have to take care of passenger1 

facilities also. For the simple reason that due to bad 
weather or fog the flight could not take off, the 
passenger has to wait in the flight itself. Sometimes 
the passenger gets the boarding card and goes to the 
flight and has to wait in the flight itself till the fog 
is cleared. This the   sorry 
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state in which air services are being rendered 
in our country. 

We have got a very modern airport in 
Madras, both for international and      for 
national services. Such airports have to be 
developed in the country, especially in areas 
where there is heavy rush. Alports have to 
take care of passenger amenities. My demand 
is that courteous service should be there by 
the airlines authorities. Especially the persons 
who are taking care of passengers, should be 
courteous. I am talking about the comments of 
the passengers. I am not talking about 
something else. Whenever any passenger 
boards a flight, one cannot bear the comments 
made by him. They say, they are charging so 
much. There is no competition in the field. 
They are not taking 
Bare of the passengers. These are the 
comments of the passengers who are going by 
air every time in this country. That criticism 
has to be avoided by airlines giving minimum 
basic facilites to them. 

Another horrible thing, as Mr. Santosh 
Bagrodia has said, is that the passengers are 
not being cared for by the air hostesses. 
(Interruptions). If the passengers call them 
three-four times, they will go in such a way as 
if they have not heard what the passenger has 
said. That kind of discourteous service is 
there. The training which you are giving to 
the air hostesses   is  defective. It   is   not  
proper. 

 I was flying in the Russian Aeroflot. I saw 
how the service is being rendered. I saw it in 
Air France how the passengers' amenities 
have been taken care of by them. Even our air 
hostesses know how they are doing service 
for the passengers. In spite of that, they are 
not doing their job properly. These are the 
basic and  small things which  the Minister 
has 

>     to take note of and then cure the defect 
in the system. Supposing there are fhree- 

four companies operating the flights. Will 
Indian Airlines behave like that? I don't think 
so. Then to compete with the other 
companies, you will definitely improve the 
system. 

Then, there is a complaint of charging 
enormous amount. The MPs from Kerala 
have raised  their  voice   about it  in  this 

House. From Dubai to Cochin, you are 
charging Rs. 8, 000. From London to Delhi, 
you are charging Rs. 8, 000. What is the 
difference? What is the distance in Kms? The 
reason given is peculiar. They say because in 
this sector more passengers are there, Airlines 
is getting more revenue in this sector. Simply 
because passengers are flying in that sector, 
can you tax the passengers? You have to draw 
a guideline as to what amount is to be charged 
from the passengers on the basis of kms. or 
according to the guidelines you have. Two 
types of replies are given about changing the 
tariff. The Petroleum Minister says, tariff; will 
be reduced. {Time Bell). Sir, I will take only 
five minutes. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Please conclude within  a 
minute. 

SHRI V. NARAYANASAMY: Will the 
Minister reply? 

THE        VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Yes. 

SHRI V. NARAYANASAMY: Sir, I will 
conclude within two minutes. I am very much 
an the subject. Mr. Minister, as soon as you 
assumed office as the Civil Acviation 
Minister, you have taken a bold decision to fly 
Airbus A-320. You have taken a very good 
decision and the credit goes to you and your 
Cabinet. (Interruptions) That is what I said. 
The credit goes to the entire team. 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATON (SHRI 
HARMOHAN DHAWAN): Thank you very 
much. 

SHRI V. NARAYANASAMY: But the thing 
is, we want a judicial probe into the whole 
matter as to why Airbus A-320 was grounded by 
the previous Government, especially, the Prime 
Minister and the Civil Aviation Minister because 
we know certain facts and ifigures about this 
matter. When Arif Mohd. Khan was the Civil 
Aviation Minister, we have demanded from him 
in this august House whether he is fixing) the 
responsibility for grounding the Air-j bus A-320. 
He said, "yes, I personally   hold   the      
responsibility. " That      is  on 
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[Shri V. Narayansamyj record. Now the 
inquiry which was conducted came to the 
conclusion that it was only the pilot's error, not 
the engine defect. Therefore, when the Cabinet 
had: taken a decision, when the Ministry had 
approved that this flight could be operated in 
this sector in our country, why did the 
Minister concerned and the Prime Minister 
took a decision which caused a loss of more 
than Rs. 171 crores to this country? They 
should be squarely blamed for it and they 
should be held responsible for it. I want the 
Minister to take a bold decision in hauling up 
the persons who were responsible for taking 
the decision to ground the aircrafts Airbus-320 
so that the country would know the wrong 
decision taken by those persons would not be 
tolerated  anymore. 

With these  words, 1   conclude, Sir. 
SHRr DINESHBHAI TRIVEDI: Mr. Vice-

Chairman, Sir, I rise to support the resolution 
moved by my colleague, Sureshji. He has 
spoken about the technical aspect. I fully 
associate myself with him. It is only on the 
political aspect which he talked about, I have 
a difference of opinion. So I will very briefly 
deal with A-320. He has made an excellent 
representation and I am totally, hundred and 
ten per cent, with him that this country 
definitely needs to think in terms of safety of 
the airport, the aircraft and what have you. 
But when we come to the political angle, then 
unfortunately things get a little different. 
Sureshji  did mention... 

SHRI SURESH KALMADT: You look 
beyond   the   political   aspect. 

SHRI DINESHBHAI TRIVEDI. - That is 
what I am doing... (Interruptions). f was 
talking about the working of the Civil 
Aviation Ministry. T spoke with my heart like 
you normally do. As far as A-320 is 
concerned, we have known that the Ramdas 
Committee was appointed just to find out and 
the Government was not in a position to say 
whether the aircraft was safe or unsafe. If I 
remember correctly, I think, there has been too 
much of hue and cry made here regarding 
Govenment's certifying the aircraft  and not  
being safe. T don't think. 

and even the Minister concerned, if I mistake 
not, mentioned that we were not in a position to 
say it. Today also we are not in a position. Only 
the technical expert committee can say whether 
the aircraft is safe or unsafe, v And there is 
another angle, not only whether the aircraft is 
safe or not safe which is. the  infrastructure. 

You talked about the bullet train of 
which the Minister concerned had given 
the example and I would like to repeat 
it. The bullet train in Japan may be 
very, very safe, but can we import the 
same bullet train and lay it down on 
the track in India and say, well, it is 
running in Japan, it is running in France, 
why can't it run in India Yes, it can 
run in India provided you have theJjK 
infrastructure and that is where I make 
my observation that today if this Gov 
ernment has declared this aircraft 
safe, then what is holding the Gov 
ernment from flying the entire fleet? 
Why only five aeroplanes? Why not the 
entire fleet? Because the major portion of 
the fleet is sitting on the ground! We 
are still losing money. Mr. Kalmadi. We 
are still losing the same amount of 
money, may be, even more. The reason 
you know, I know and the world 
knows: it is basically the infrastructure. 
The pilots have told me that there are 
not too many pilots specifically trained. 
There is a question-mark on their train 
ing programme itself...   

SHRI SURESH KALMADI: I would like 
to know what your Government, V. P. Singh 
Government, did in the last eleven months for 
improving the infrastructure for A-320 and 
what they did towards pilot training in the 
last eleven- months. 

4 
THE VICE-CHAIRMAN (DR. 

NAGEN SAIKIA): He is not supposed to give 
any clarificaions. Mr. Trivedj^ please carry 
on. 

SHRI DINESHBHAT TRTVEDT We had 
appointed the Ramdas Committee and at 
present the induction which is being done, I 
am sure, is done as per the Ramdas 
Committee's recommendation, 
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SHRI SURESH KALMADI: Ramdas 
Committee has nothing to do with the 
grounding of the aircraft or its re-induction. 
Ramdas Committee only went into the gamut 
of safe operation, what should be done for 
safe operation. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Pleased don't interrupt. 
You make your point when you are called to  
sum up. 

SHRI        DINESHBHAI        TRIVEDI: 
Sureshji has answered his own question that 
the Government felt that the operation of that 
aircraft particularly was not safe because the 
confidence of the travelling public was 
reducing to zero. That is why, let there be 
cost factor but we cannot jeopardize the life 
of the travelling public in India. As far as that 
is concerned, I personally fully backed up the 
decision of the grounding of that aeroplane. 

Another point is just by enhancing and 
modernising the airports I am not sure 
whehter we are going to reduce the chances 
of airmishaps (time-bell) Sir, I have not even 
taken my breath. For three minutes he 
interrupted me.. (time bell) I will just take up 
the main points We just have to sit in an 
aircraft to see the real secularism. You see the 
faces of the travelling public. Somebody calls 
Allah, somebody takes the name of Jesus 
Christ, someone else takes the name   of  
Krishna, before   the      aircraft 

. takes off because they are not sure whether 
they will get another chance or not. That 
speaks for itself, that air safety in this country 
is totally neglected. And I have a lot of hopes 
in this young. Minister. I have known him. He 
is full of enthusiasm and with an open mind, 
and I am sure the safety angle would! be 
considered and it will be on the top of his 
mind. I would like to mention here that for 
safety the agency concerned is the DGCA and 
I say with full 

' responsibility that it is the DGCA who should   
be   held  the- culprit, because   he 

^is totally callous. We have had so many courts 
of inquiry, so many reports are coming. But 
the recommendations are never taken into 
consideration, they are never taken seriously. 
There is a kind of bhai bandi which is used in 
colloquial language  between the  people. It  
is very 

easy to put the blame on pilot error. Aro we 
going down to the details as to why the pilot 
error took place? Why are we promoting that 
pilot when he is not fit to fly the aircraft? Again 
bhai bandi. There is no system. We can have 
the most modern equipment and the most 
modern aeroplanes, everything most modern, 
but unless and until you have a proper system 
to monitor, a proper accountability, nothing is 
going to change, in spite of the best equipment 
you have. That is where I would like to draw 
the , attention of the honourable Minister, that 
this Safety Department of -the DGCA should 
not have the same boss. In other words, the 
DGCA should not- be reporting to the 
Ministry- of Civil Aviation because that is 
where bhai bandi comes. I am not casting any 
aspersion on anyone. But out of our basic 
nature bhai bandi 
starts  

 1   will   give   you 
one specific example. There was a near air 
mishap in Calcutta. I made a Special Mention 
about it. There was a report of the Safety 
Officer and he held directly the pilot in 
command responsible. Now I do get a reply 
from the Ministry concerned. "No, there was 
nothing wrong found with the pilot", because 
some of the bureaucrats must have said it. But 
I have a copy of the report of the Safety 
Officer. So, these things have to be taken into 
consideration. 

I do mention about licensing of the airports.. 
(time-bell) I will lake only two minutes. In 
conclusion only I am saying that there must be 
licensing of the airports. If an aircraft has to 
have a licence, if the pilots have to have a 
licence, if the engineers have to' have a licence, 
why not the airports? Once we have licensing of- 
the airports, everything will have to be checked 
on a day-to-day basis, because we have 
equipment, as Sureshji very rightly said, which 
don't work. A small thing like the fire fighting 
equipment—the truck was not starting because 
the batteries were down. Once we have the 
licensing of the airport like they have In other 
countries, some of these" things would be 
eliminated. As far : as the question of bird-hit is 
concerned, it  is" a ' very   important" thing. But 
I   am 



 

[Shri Dineshbhai Trivedi] afraid that 
airports like that of Bombay are having 
problems because we do not know where the 
jhoparpatti hutments start and where the 
runway ends. If this is the way we are going 
to carry on, I am afraid, in spite of the best 
efforts we are going to be in for a very very 
dangerous situation as far as air safety is 
concerned. 

Once again, Sir, I congratulate Suresh-ji 
and I support the Resolution moved by him. 
Thank you. 

SHR KAPIL VERMA (Uttar Pradesh): Sir, 
I begin by lending my support to the 
Resolution moved by my valued colleague, 
Shri Suresh Kalmadi, who knows much about 
the subject. 

Sir, I support the demand of my colleagues 
for a proper inquiry into the reasons why the 
Airbus A-320 was grounded and, as was 
suggested in the morning, it would be much 
better if it is done by a Joint Parliamnetary 
Committee. The Report of Mr. Justice Bhatt 
on this accident has already come and it has 
confirmed the findings of the DGCA been 
that it was a human error. In fact, I have been 
demanding that this Report of Mr. Justice 
Bhatt should be tabled. The Minister also had 
promised that he would table it. But so far he 
has not done it. 

SHRI HARMOHAN DHAWAN: I would   
do  it in  this   Session itself. 

SHRI KAPIL VERMA: Also tell us about 
the follow-up action that you are taking to see 
that such disasters are avoided in the future. In 
any case, Sir, it is good that the Minister has 
decided to reinduct these aircrafts. But I 
would like to say one thing. We have about 90 
airports or so and most of them are ill-
equipped. The main thingi is that the ILS, the 
radars, the VOR equipment and other such 
things must be provided in proper way and 
other equipment modernised. In fact, there is a 
controversy about the ILS in Delhi The pilots 
say that it is defective. I had raised this 
question even during the time of Mr. Rajiv 
Gandhi. But the then Minister said that it was 
all right. But the pilots say that it is defective. 
The   Inernational   Airports   Authority  of 

India on the other hand says that the pilots are 
not properly trained. So, I Would like to suggest 
to the honourable Minister: Let this controversy 
be settled and for this let there be an inquiry by 
an expert committee into it. In the--meantime, 
the pilots also should be adequately trained. 
When you are thinking of having a Grade III 
ILS for Delhi, at least you must have proper 
people to operate and if it is not properly 
working, then it is scandaloul I hope the 
Minister will reply to this question when he 
deals with this as to what has happened. In fact, 
the commercial pilots' Association says that 
about thirty per cent of the airports have poor 
navigational aids and they are outdated. Also, 
the Non-Directional Beacons at least in twenty 
airports were defective and some corrective 
action had to be taken. The Minister must look 
into it. The Rs. 240-crore modernisation plan 
for Delhi and Bombay has been delayed 
because of the controversy between the Civil 
Aviation Ministry and the Department of 
Electronics because the latter has been insisting 
on the use of indigenous equipment and 
machines. But we know that the indigenous 
instruments have not been working satisfac-
torily. Even the Air Force have rejected the 
radars manufactured by the HAL at Dundigul 
and the radars that are being put in various 
places as produced by HAL are not functioning 
well. So you have to get them imported. Then, 
the VOR-, equipment at Bombay, I am told, is 
not functioning very well. 

The Gujarat Electronic ILS is not 
working properly. The Minister should 
tell us about it. The HAL has stopped 
the functioning of this. The new factory 
that has been allotted production of this 
has not started it. What are you going to 
do? I would like to know. Then the 
BEL secondary surveillance radar sys 
tem that you installed at Bombay eleven 
years ago has not been functioning well, You 
have to look into it.   

Now, Sir look at the airport at Luck-now, 
the capital of the biggest State in India. I do 
not know whether the Minister has ever 
visited that airport. It is almost in an 
antiquated condition, There is n0 proper 
waiting room. There 
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are only two small counters. You cannot get 
a glass of water, one day some time ago. 
Once there were heavy rains and some 
aeroplanes were diverted from Delhi to 
Lucknow. And will you believe me: here 
were no staircases available? S0 a staircase 
that is used for whitewashing was put there. 
It is most scandalous. 

SHRI HARMOHAN     DHAWAN: 
When did it happen? 

SHRI KAPIL VERMA: Now, I see from 
the replies of questions that Rs. 25 lakhs has 
been proposed and proposals framed for 
modernisation of Lucknow airport. What is 
Rs. 25 lakhs? Even for Banaras airport I have 
no quarrel with this allocation because it is 
very close to my home town—the allocation 
it is Rs. 195 lakhs. It is all right It should be 
Rs. 195 lakhs. But compared to that Lucknow 
is much more important. I would suggest to 
the Minister that you please increase the 
allocation for the modernisation of Lucknow 
airport and then make it a respectable place 
because all kinds of flights are coming there 
now. The facilities that are available at 
present are most inadequate. The amenities 
available for the travelling public, as already 
pointed out are most inadequate. When Mr. 
Dhawan was not a Minister, he himself must 
have faced all the problems that are faced by 
Members of Parliament there and the 
ordinary travelling public coming there. The 
most important thing is that you are given 
wrong information on arrival and departures. 
At that last moment you are told that after 
some time say now in half-an-hour more or 
one hour more the plane will go. This press 
goes on increasing at least the young Minister 
must be something. I am not demanding any 
special provision for Members of Parliament, 
but for the general , public the amenities must 
be    improved 
/because the ticket    fares    are going up. 
Something must be done about it. News-
papers say that there were irregularities in 
repairs at seven workshops at Bombay. This 
is something scandalous, YOU must look into 
it and tell us what you are going to do about 
it- There must be a crash plan formulated    
for Improving 

and modernisation of these things. When you 
have a open sky policy inviting all kinds of 
tourists here there must be modernisation of 
airports and equipment. You are spending Rs. 
1000 crores on purchase of A-320. I think a 
part of it should have been diverted for having 
some proper infrastructure like ILS radars, 
VOR and these things. At least you must look 
into these things. {Time Bell rings) Thank 
you. 

PROF. SOURENDRA BHATTA-
CHARJEE; Mr. Vice-Chairman, Sir, my only 
qualification for participating in this debate on 
airlines is my few hundred flights as a 
Member of Parliament is Indian Airlines, or 
earlier at Government expense. At my own 
expense, it was perhaps on tw0 occasions that 
I could travel and at a cost of not more than 
Rs. 125. So, I do not agree with Mr. Suresh 
Kalmadi or even with Mr, Kapil Verma that it 
ha3 anything to do with the common man of 
the country in general. It concerns mainly the 
affluent class. It goes without saying. But 
even, then, their lives are also valuable or no 
less valuable. Mr. Kalmadi'* Resolution is a 
well-timed Resolution no doubt. It highlights 
certain aspects of the functioning of our 
airlines which can be neg-lected for long only 
at great peril. But, Mr. Kalmadi had to dive 
from which is more or less a technological 
area to a political arena under political 
compulsions. The question of grounding of A-
320 does not, perhaps, start from there. He 
himself has referred to that point-whether our 
country has been able to keep pace with the 
sophistication of the originating country, in 
this case France which produced the airbus A-
320 Sir, I was acquainted with 'wire pulling 
but not fly by wire. Before A-320 crashed at 
Bangalore airport at the cost of so many lives 
including the pilots and that is the way of the 
aircraft; when it perishes, everyone perishes I 
have been in the habit of telling at the end of 
every flight that I have survived yet another 
flight, I do not tell it in my home. Once there 
was a bird-hit. and immediately the news 
travelled there. And had a lot of difficulty for 
more than one month; I was not allowed to 
travel 
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[Prof. Sourendra  BhattacharjeeJ by air.: So, 
the question of air safety is very  important. 
Very  important   indeed is that where we are 
importing     a  very sophisticated  aircraft, the  
essential  prerequisites are no    ignored. I    
travelled perhaps on      five occausions     in     
these A-320 aircraft. It seems to me to be a 
premier aircraft, no doubt. But had I been in 
that Bangalore flight?     Anyway, when the 
previous Civil Aviation Minister  grounded  it, 
it  was on  the  question of air safety. He said, 
safety first   safety second and safety last. If 
Mr. Kalmadi or   Mr. Narajyanasamy  and   
other   challenged that, let therri come out with 
that. But why' had  they  not  challenged   their 
own  Government  which, without  looking at 
the essential pre-requisites for importing such 
an aircraft, purchased this aircraft at a great 
cost?   And I am not going into the question of 
kick-backs or the other thing'   I say, " 
everything is worked out. But does that      
mean    that    you exonerate  everything, every  
indiscretion, every  thoughtlessness  with     
which     this aircraft  was  inducted     into  the     
Indian Airlines. I am sure Mr. Kalmadi would 
reply to it. He is a well-versed    person in this 
particular field. -   I beg to be excused that I 
wouldn't be able to listen to his reply but I will 
go through the record later on, of course, for 
my knowledge. But the question is, this is not 
a good habit. Since  1980, it was the    Janata 
Government  which  was     responsible for all 
the misdeeds in the country     Now it is the  
11-month period of V. P. Singh's Government 
which has turned the country upside down, 
which was put on an even keel    by    Mr. 
Rajiv    Gandhi. If this is the    attitude     it is 
not, I would say, a scientific attitude; it is not a 
proper attitude, and therefore, should best be 
avoided while we raise our voice over which 
there is total agreement. Let there be an 
enquiry into the entire matter, to apportion  the  
responsibility. 

To my mind, it seems, the grime Minister 
in the morning was correct or near correct, 
when he said that there was some, indecision 
in this matter. So far as I remember if my 
memory does not fail me—the Gulf Indians 
were transported by this A-320    aircraft. If 

Gulf Indians could be transported by this 
aircraft, why not the peninsular Indians? What 
is the fault? Why it could not be done? In that 
respect, a question was raised, and the Minisier 
himself would later clarify this point and, how 
the aircraft was inducted again. 

Whenever we try to criticise somebody or 
the Government on some issue, we should try 
to put it in a proper perspective. That is my 
request. Mr. Kalmadi's Resolution, so far as it 
goes is wholly supportable. I do whole 
heartedly support it and I would request the 
Government to announce a decision, making 
its priorities clear, taking into account the 
number of passengers the proportion of the 
public that enjoys a large investment 
compared to other who constitute the major 
bulk of the population. The Government 
should make its priority clear. Let the 
Government give its decision in the matter. 

In the meantime, I would request the 
Government not just Mr. Kalmadi as is the 
practice, to withdraw the Resolution, but to 
indicate its own mind on the issues involved_ 
keeping in view the prime consideration of 
passengers, safety. Thank  you, Mr. Vice-
Chairman. 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): NOW Dr. Abrar Ahmad. He said t. 
hat he would complete it in two minutes. I am 
giving him three minutes., 
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SHRI W. KULABIDHU SINGH (Manipur): Mr. 

Vice-Chairman, Sir, I thank you for giving me this 
opportunity to say something on this important 
Resolution. 

I fully agree with the Resolution of Mr. Kalmadi 
so far as the contents of the Resolution are 
concerned. But I take exception to what he said 
laterf while speaking on his Resolution, insinuating 
the previous Government regarding the alleged loss 
of Rs. 500 crores and about the findings of the 
Committees. 

Before I come to that point, I would like to point 
out one thing in regard to Manipur which State I 
represent here. Earlier, we had the Delhi to Iinphal 
service for 11 years, from 1979 onwards tSB-18th 
February, 1990 For more than II years, the people of 
Manipur were having daily air service from Delhi to 
Imphal via Patna and Guwahati and vice-versa. But 
from 18th February, 1990. after the Bangalore crash, 
this service  was cut off. We have only the " service 
from Imphal to Calcutta. It takes two days to reach 
Delhi from Imphal. I had the privilege of raising this 
issue in the, October Session of Parliament by way 
of a Special Mention. I had also the privilege of 
meeting the new Civil Aviation Minister, Mr. 
Harmohan Dhawan, and I explained the matter to 
him. I pointed out to him the plight of the people 
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[Shri W. Kulabidhu Singh] 
of Manipur. He was very kind enough to 
assure me that this flight would be resumed 
soon. I thank him very much fcr that. Today, I 
take this opportunity again to remind the hon. 
Minister. He should take steps to resume the 
daily service between Imphal and Delhi via 
Guwahati and Bagdogra. This  is  my  
request. 

The next point I would like to make is, Mr. 
Suresh Kalmadi and some other friends from 
the other side have made insinuations in 
regard to the grounding of the A-320 aircraft, 
We had two Committees, the Ramdas 
Coinmutee and the other Committee, in 
relation to the Bangalore crash and the quality 
of the A-320 aircraft. The reports of these two 
Committees slightly vary. I do not want to go 
into the details. But our friends from the other 
side accusing the previous Government in 
regard to this grounding is very unfair. Only 
this morning, the Prime Minister appealed to 
all of us, Members of the House, not to press 
for this. The reason given by the Prime 
Minister was that it would expose us to the 
world. That means, our pilots will be exposed, 
the credibility of the Indian nation will be 
exposed. What will be its implications 
everybody knows. So, if you want to expose 
our pilots by saying  that they were not duly 
trained for the sophisticated aircraft and all 
that, I this it will not be good for the nation. I 
appeal to the Members on the other side not 
take political advantage and not 10 put blame 
on the V. P. Singh Government or the 
previous Government   for  its   technicalities. 

SHRI SURESH KALMADI: Whom to 
blame? 

SHRI W. KULABIDHU SINGH: With these 
words, I thank you very much. 
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SHRI HARMOHAN DHAWAN: Mr. 
Vice-Chairman, Sir, I am sorry to say that I 
was sick, I came late in the House, I came in 
the afternoon and with sore throat I will not 
he able to speak much. I tried to attach great 
importance to Mr. Suresh Kalmadis 
Resolution and I saw to it that I must be 
present here to listen to him and to other hon. 
Members on the Resolution. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): I had given my name. 
At least we should have been told that I 
would not be allowed to speak. Your honour 
should have been kind enough to tell me that 
I will not be allowed to speak. At least, I 
would have gone somewhere else instead of 
waiting here. 

THE VICECHAIRMAN (DR. NAGEN 
SAIKIA): You did not give your name 
earlier. It is Private Members' Busiawa and 
you... 

SHRI SHABBIR AHMAD SALARIA-
You should have told me that I would not be 
allowed to speak. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): No, - no, you  are not allowed to 
speak now. 

SHRI SHABBIR AHMAD SALARIA: 
What is painful is... 

 
THE VICE-

CHAIRMAN (DR NAGLN SAIKIA); I have 
already asked the Minister to speak. He is now 
speaking. Please don't interrupt him. 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Today is a Private Members' day 
and we shall have to complete this discussion 
before five o'clock, and Government's views 
also have to be placed. Otherwise the whole 
discussion will become fruitless... 
(Interruptions)... Honourable Member, you 
gave your name too late; you should have 
given it earlier. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please let the Minister speak 
because time is going out of our hands. I 
request you to please take your seat... 
{Interruptions)... Please take your seat. The 
Minister has already started his speech. 
Please. Time is going out of our hands. 

 
THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): This is Private Members' business 
and we have to complete this business before 
five o'clock, and Governments' views-point is 
also to be placed here. Otherwise the whole 
discussion will become fruitless. ■ -You are 
not listening to me... (Interruptions)... You are 
only speaking. 

 
THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): You kindly take your seat. You 
should have given your name earlier. 
... (Interruptions)... 

 

 
THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): Mr. Salaria, I request "you kindly 
to take your seat. You should have given your 
name earlier... (Interruptions):.. Will you 
listen to me? Are you listening to me? You. 
gave your nam.: too late. You should have 
given It earlier. 

SHRI SHABBIR AHMAD SALARIA: 
Two hours ago I have given by name. You 
should have asked me to get: out because my 
name would not be called. At that time if you 
had told me, had I been forewarned, I would 
have gone. I had very important work. 

THE VICE-CHAIRMAN (DR, NAGEN 
SAIKIA): Mr. Salaria, please" listen to me. 
Knowing fully well that today is. a Private 
Members' day and knowing fully well that 
Private Members' business has to be com-
pleted before five o'clock, you gave your 
name too late, just half an hour before. Please 
don't waste the time of the House... 
(Interruptions)... 

SHRI SURESH KALMAD1: You can 
walk   out... (Interruptions)'... ' 

SHRI SHABBIR AHMAD SALARIA: 
Why should I walk out? Who are your to 
advise me? Is Mr. Kalmadi holding a parallel 
Chair here or what. Sir, your honour is 
sufficient to t. talk, sufficient to point out, 
sufficient to put us down, but why should he 
also come in here? Ha. i he also taken, the 
role of a marshal or what? For a minute only I 
wanted to speak. We have very pressing 
matters to state but. unfortunately, we have 
been throattled. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please make your points, Mr. 
Minister. 

SHRI A. G. KULKARNI (Maharashtra): 
How can be finish now?... (Interruptions)... 

SHRI HARMOHAN DHAWAN- Sir, very 
important and vital issues were raised  by   
Mr. Suresh   Kaimadi    and  other 
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honourable Members. There is paucity of 
time today and I am going only to shortly 
touch on those, but I would like to assure the 
honourable Members that I have taken 
exhaustive notes of all the comments and 
suggestions which the individual honourable 
Members have made, and we will take care of 
them and come back to you as quickly as 
possible. 
Sir, I   am   grateful   to   the  honourable 
Members that they have commented upon our 
induction of A-323 and complimented me and 
our Gaverment. I am extremely grateful to them 
and I assure them that the way we have inducted 
A-320 is in a phased manner. Dineshji has said 
that out of the 18 only five or six are in operation 
and that it is costing <he country heavily. I  
would  like  to  inform  him  that  seven such 
planes are in operation right    now, and the rest, 
as we said, ate going to be inducted in a phased 
manner. There is a Pilot Refresher Course going 
on, and when more   and  more   pilots  get   
trained, we will be inducting them in a phased 
manner. We do not want to act in haste or the 
way  the thing was  done. When  we got  this  
fleet, the  Indian  Airlines     was not at all 
prepared. We must admit this. In handling such  
a  sophisticated   aircraft things went wrong 
somcwhere. But     we do not want to do anytime 
in haste. We are trying to do it and trying to re-
induct the entire fleet as quickly as possible. 

SHRI A. G. KULKARNI: Just would you 
please yield far a moment? Sir, it is five 
o'clock. We are waiting for the last three days 
for clarifications at five o'clock. 

THE VICE-CHAIRMAN (DR. NAGEN 
SATKIA): It will come, it is coming. We are 
going to take it up. 

SHRI A. G. KUUCARNl: How can we 
continue with this Resolution? 

SHRI SURESH KALMADI: He    will 
finish it. Mr. Minister, finish it. 

SHRI A. G. KULKARNI. I am very sorry, 
he cannot continue How can you say that he 
will  continue? 

THE VICECHAIRMAN (DR. NAGEN 
SAIKIA): He is concluding. He is going to 
conclude. 

[The Vice-Chairman, Shri Bhaskar Annaji 
Masodkar, in the Chair] 

SHRI SURESH KALMADI: Your watch 
is fast. 

SHRI A. G. KULKARNI: You just see, it  
is  5-01. 

SHRI V. NARAYANASAMY (Pondi-
cherry): Please  correct your watch. 

SHRI A. G. KULKARNI My watch is 
already corrected. I don't want to be told how 
the watch is to be seen. 

THE VICE-CHAIRMAN        (SHRI 
BHASKAR      ANNAJI     MASODKAR): 
The time for the Private Members' Business 
is up, and we must proceed to other business. 

SHRI A. G. KULGARNI: Not clari-
fications? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Of   
course, clarifications   are   there. 

The Hon. Minister's reply is incon 
clusive. What can be done? We must 
follow the procedure.  The Resolution 
has been talked out. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): The Minister is not well. He can 
reply later. The Resolution has already   been 
discussed. 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA); In one minute, two 
minutes he will finish. Let us complete this 
formality. 

THE VICE-CHAIRMAN        (SHRI 
BHASKAR ANNAJI MASODKAR): There 
is no question of withdrawal. It has been 
talked out, it has been discussed. 

Mr. Kulkarni, if you have no objection, 
one minute. 

SHRI A. G. KULKARNI: I have got \ no 
objection. But I am in the queue for the last four 
days. Not me alone, but there are many of my 
friends. Are we getting a chance? Otherwise tell 
us. We will go out instead of waiting for another 
half an hour. I have got no objection   to   Mr. 
Suresh Kalmadis   Re- 
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[Shri A. G. Kulkarni ] 
solution being discussed further; I have got no 
objection at all. How can he finish in one 
minute? Go as per the rules. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
finish it in two minutes. 

SHRI HARMOHAN DHAWAN: I can. If 
the hon. Members allow me to do  it, I can 
finish  it  in  one  minute. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
can. 

SHRI HARMOHAN DHAWAN; Sir, I 
have taken note of the suggestions which 
have been made. Very important points and 
issues have been raised by Mr. Suresh 
Kalmadi and other hon. Members. I have 
taken exhaustive notes. 

SHRI SHABBIR AHMAD SALARIA: 
The time has been extended for the hon. 
Minister. 

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR      ANNAJI     MASODKAR): 
Mir. Minister, you   please   continue. 

SHRI SHABBIR AHMAD SALARIA: Mr. 
Salve, I will request you not to talk like that, 
not to do it. You are a very honourable, a very 
seasoned Member. But don't talk like that. 

SHRI HARMOHAN DHAWAN: I would 
like to assure the Members that we are 
concerned about the safety of the passengers 
and the facilities which are available at our 
airports. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): One 
minute. Mr. Salaria has some point to make. 
He will write to you. You may  consider it. 

SHRI HARMOHAN DHAWAN: 
Certainly, Sir. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Salaria, you please write whatever points you 
want to make. 

SHRI HARMOHAN DHAWAN: I will 
welcome that, Sir. 

SHRI ANANTRAY DEVSHANKER 
DAVE: Sir, my name was also there. Permit 
me  also. 

SHRI SHABBIR AHMAD SALARIA: I  
may be allowed  to  raise it  now. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): All of 
you can write  to the Minister. 

SHRI S. S. AHLUWALIA (Bihar): He is 
raising a technical point... 

THE VICE CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He  
can  write to the  Minister. 

SHRI S. S. AHLUWALIA:... about the 
proceedings  of the House. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): What 
is the point of order? 

SHRI SHABBIR AHMAD SALARIA: On 
this Resolution I have to make a small 
submission which I may be allowed to make. 
The submission is that... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Look, 
the time is  up. 

SHRI ANANTRAY DEVSHANKER 
DAVE: His point of order is that the time for 
the Private Members' Business is over. How 
can the Minister give his, reply? 

SHRI SHABBIR AHMAD SALARIA: In 
case it is allowed to the hon. Minister, it 
should be allowed to us also. 

SHRI S. S. AHLUWALIA: Correct. 
SHRI ANANTRAY DEVSHANKER 

DAVE; One minute may be given to us. 
SHRI S. S. AHLUWALIA: The Minister is 

not a Member of the House. This is a Private 
Member's Resolution of this House. When 
you are extending! time for the Minister, why 
will you not extend the time for the Members 
of this House? That is the technical ponlt 
(Interruptions). 
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SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): It has been 
discussed. Five minutes have lapsed already. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Just 
listen. The time allotted for the Private 
Members' Business is over. Now the Minister 
was replying. 

SHRI S. S. AHLUWALIA: He can speak  
next time. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR      ANNAJI     MASODKAR): 
Next   time it lapses, as  you   are   aware. So, 
let him   complete   the   reply. 

SHRI SHABBIR AHMAD SALARIA: 
That way I should also be allowed to say. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): All   
right, I   will   give   you   one   minute. 

SHRI ANANTRAY DEVSHANKER 
DAVE: Two minutes, Sir. My name is also  
there. I want only one minute. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I think, 
I will have to close the Private Members'   
business. (Interruptions) 

SHRI A. G. KULKARNI: Sir, we are 
breaking the conventions very liberally. There 
must be some convention in this House. Why 
are we all along breaking the conventions ? 
So, you please stop it. Nothing of it should go 
on. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I  
agree with  you. 

SHRI SURESH KALMADI: Sir, the 
Private Members business was to start at 2. 
30. It started at 2. 40 Therefore, I request the 
Minister should be allowed to  reply. 

THE VICE-CHAIRMAN        (SHRI 
BHASKAR ANNAJI MASODKAR): Let us 
follow the convention. I am sorry. My view is 
that we must follow the convention. Since it 
is beyond 5  o'clock, its time is over. 

SHRI SURESH KALMADI: The Minister 
would reply in a minute. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): No. 
Then other Members will also have to be 
given time. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Sir, convention should be 
honoured on both the sides. The discussion 
should have started at 2. 30 and then it should 
end at 5. I am supporting the  convention. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now, 
the Private Members' business is over. The 
speech given by the horn. Minister remains 
inconclusive. Now, we proceed to the next 
item. 

SHRI V. NARAYANASAMY: Sir, we 
hope the Minister will send reply on the 
suggestions made by the Members. 

PERSONAL EXPLANATION 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Mr. Jaipal 
Reddy; you have to make a personal ex-
planation. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh); Mr. Vice-Chairman, Sir, I wanted to 
rise on a point of personal clarification in the 
morningj but the Chairman was pleased to 
state that I could do so after the Prime 
Minister gave the reply. 

Yesterday, Mr. R. K. Dhawan made 
some remarks which I could not hear on 
account of the din. As I went through 
the records, I found Mr. R. K. Dhawan 
had said that I had gone to him and beg 
ged for a Rajya Sabha seat. I would like 
to set the record straight. That is the 
reason why I rose today on a point of 
clarification. I was thrown out of the 
Congress party way back in 1975 for my 
vehement  opposition  to  emergency.  I 
have since been uncompromisingly opposed 
to the Congress (I). When I came to the Rajya 
Sabha this time, I came from my State. We 
have surplus votes. I don't know how Mr. 
Dhawan made this prepostrouS and 
presumptuous claim. It is utterly untrue and 
unfounded. I    may 


